BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SZ) CHENNAI

Original Application No. 46 of 2024

Sri Tharish Rahman o Applicants
Vs.

Kerala State pollution Control Board  :: Respondents

& Others

Report filed by the Senior Environmental Engineer, Kerala State Pollution Control Board,

District Office, Kottayam, on behalf of the Additional 1% respondent in the above Case.

Report filed by Sri. Alexander George, Aged 55 years, S/o George P G, Senior
Environmental Engineer, Kerala State Pollution Control Board, District Office, Kottayam duly

authorized by the Board to represent the Member Secretary.

2. Itis respectfully submitted that the above Original Application is filed by Sri Tharish
Rahman against the Petroleum Outlet (4™ respondent) in Veloor Village, Kottayam Municipality,

Kottayam District.

3. It is respectfully submitted that the Petroleum Outlet in question is constructed in Resurvey
Number 15 of Veloor Village, Kottayam Taluk in Kottayam District. The unit obtained Prior Approval
no. A/P/SC/KL/14/4366 dated 15.06.2021 of PESO (Petroleum & Explosives Safety Organization, a true
copy of which is produced herewith and marked as Annexure R-1 (i) and No Objection Certificate
from the additional District Magistrate on 15.05.2021, a true copy of which is produced herewith and
marked as Annexure R-1 (ii). The District Collector has considered the request of the unit as per the
orders of the hon’ble High Court of Kerala dated 09.03.2021 in WP©. No. 25329 of 2020 (M), a true
copy of which is produced herewith and marked as Annexure R-1 (iii). The unit has not obtained
Integrated Consent to establish (ICE) or Integrated Consent to Operate (ICO) of the Board.

4. Based on the orders of the hon’ble Court, inspection had been conducted by Board. During the

inspection it is noticed that the nearest residence is at 11.2 m from the dispenser of the unit. There is
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another residence within 30 m. Two other residences are there within 50 m. Transformer and tower are

located at 10 m from the outlet.

5. Retail fuel outlets are not required to obtain consent of the Board as per the Judgment in CA
NO.421/2022 dated 14.03.2023 of the Hon’ble Supreme Court of India. A petition dated 03.11.2023 was
received by the Board from the petitioner against the said outlet, a true copy of which is produced
herewith and marked as Annexure R-1 (iv). Based on the petition, inspection was conducted by the
Board Officials on 17.11.2023. Based on the inspection a reply was issued to the petitioner, a true copy
of which, along with its English translation is produced herewith and marked as Annexure R-1 (v).

The petitioner later withdrew the petition.

6. It is respectfully submitted that the petitioner approached this office and informed that he has no
complaints at present and that he is going to withdraw the present O.A. He also informed that he is going
to sell his house to the project proponent to use it as a store by the project proponent. A true copy of the

letter submitted by the petitioner is produced herewith and marked as Annexure R-1 (vi)

7. As per the orders of the Hon’ble Supreme Court, it is for the Board to ensure that the
CPCB directions are complied with. As per the CPCB norms, petrol pumps shall not be located
within a radial distance of 50m (from fill point/dispensing unit/vent pipe, whichever is nearer
from schools/hospitals and residential areas as designated as per local laws and in no case it shall
be less than 30m. Hence, distance becomes relevant only if the area is classified as “residential
zone” by the designating authority which is the Town Planning Department. Hence, letter was
issued to the Town Planning Department as to whether the said site falls under residential zone.
The Town Planner, Kottayam, vide letter dated 08.04.2024, informed that the Re Sy. Number 15
of Re. Survey Block No. 176 belonging to Veloor village of Kottayam Municipality, in which
the retail outlet is situated, is included in Town Planning Scheme Kottayam Master Plan
approved vide Order No. 80/2020/LSGD dated 14/05/2020. A copy of the letter from Town
Planner dated 08.04.2024 with its English transalation is produced herewith and marked as
Annexure R-1 (vii). It falls under Low Density Residential Zone. But it is also reported that the
site comes under Clause 33.2.25 of the Zoning Regulations wherein for proposed or existing
roads with width more than 8 m it is permitted to have constructions allowable in Mixed Zone-I1
on plots within fifty meters depth from the center of the road, adhering to the regulations for
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Residential, Commercial, Dry agricultural zone and Public & semi-public Zones. In this case
there is a proposal to widen the Thiruvathilkal-Illikal road which is located in front of the above

said plot by 18 meters.

8. In the zoning regulations of the Master Plan, it is also informed that in low density
residential zone, low and high zones, commercial zone and public and semi public zone
belonging to mixed zone Il, fuel filling stations are permissible with the concurrence of the Chief
Town Planner. It is also informed by the Town Planner in the letter that approval has been given
to the lay out, as per the Kerala Municipal Building Rules, for the construction of Fuel Filling

Station (Group 1 Hazardous Occupancy) in the above said survey number.

9. It is humbly submitted that Town Planning Department has permitted the petroleum retail
outlet in the said site as it falls under low density residential zone with privilege of mixed zone-1I

due to the nearness of the road.

All the facts stated above are true to the best of my knowledge, information and belief.

Dated this the 12" day of April, 2024.

1%

Senior Environmental Engineer
Kerala State Pollution Control Board
District Office, Kottayam.

Standing Counsel for K.S.P.C.B.
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Sub: OA. No.46/2024 filed by Sri. Tharish Rahman before the Hon’ble NGT (SZ)

Th‘e Senior Environmental Engineer, District Office, Kottayam is hereby
authorized to represent the Member Secretary on behalf of the Board in the above
O.A.

For and on behalf of the
KERALA STATE POLLUTION CONTROL BOARD
Sl
MEMBER SECRETARY
To
The Senior Environmental Engineer
District Office
Kottayam
Copy to:
1. Adv. Rema Smrithi V.K.
No.2, Temple Glade Apartments
Kalakshetra Colony
Beach Road
Besant Nagar
Chennai — 600090
2. The Senior Environmental Engineer '
Legal Cell, Regional Office \A/ '

Ernakulam S

ALEXANDER GEORGE
Senior Environmental Engineer
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Annexure R-1 (i) :

Government of India
RO

LEI L

i merce & Indust
Ministry of Cott ry
o fAPICE UM Fre (e

Petroleum & Explosives Safety Organisation (PEs0)

A 3R - i, & 1, WS; soooosm' 26 T35 3, e

astri Bhavan, 26 Had
A& D - Wing, Block 1-8, Ind Floor S1250 0 hoong - oS Road, Nungambakkam,

E-mail : jtccechennai@explosives.gov.in

Phone/Fax No : 044 -
28287118,28281 023,28281041,28287119/28284848

maq ; ; . 14/4366 '
ib507264) [T /Prior Approval No A/PISCIKLI e IDated : 15/06/2021

Jary
/To,

/Sub :

Tgled

/Sir(s),

M/s. Hindustan Petroleum Corporation Limited,
HPCL COCHIN RETAIL RO,,

TATAPURAM ERNAKULAM NORTH PO, KOCHI
ERNAKULAM,

Kochi,

Taluka: Kanayannur,

District: ERNAKULAM

State: Kerala

PIN: 682018

Survey No, 15, ILLICKAL-THIRUVATHIKKAL KOTTAYAM, VELOOR, KOTTAYAM, Taluka: KOTTAYAM,
District: THIRUVANANTHAPURAM, State: Kerala, PIN: 686003 7 TRaTiad Ugifera a7 A B Retail Outlet |

Proposed Petroleum Class A,B Retail Outlet at Survey No, 15, ILLICKAL-THIRUVATHIKKAL KOTTAYAM,
VELOOR, KOTTAYAM, Taluka: KOTTAYAM, District: THIRUVANANTHAPURAM, State: Kerala, PIN:
686003

AT 3Ty IuYed fa%7  Geftid U7 We oIN793429 foid 07/06/2021 1 T Ugur i |
Please refer to your letter No. OIN793429 dated 07/06/2021 on the subject.

Yafid Uj 352;;3;/3{;3@?{ SUGAT G 7 wge (RUaH)/A-3ISE, W%&T LRG| Déawingé:a)wnos. HPC;;;TA-
916 dated 27/05/2021, HPC-RTA-916 dat SITcl & dul 3R DI Th
G e s 316 deled 2710512021 3l 3gAfad

The Drawing(s) nos. HPC-RTA-916 dated 27/05/2021, HPC-RTA-916 dated 2710512021 . showing the
site/layou ’constructlon detaﬂs forwarded with your letter under reference is approved and a copy(of each) of
the same is returned herewith duly signed in token of approval

A W & SFER FHIU 819 & g _ _
Pl G T 5 aﬂuiaqﬁégaqmé_ml P 2002 &SI SR XIV SRR S A &
On completion of the construction ag

grant of licence in Form XIV of the e shown in the approved plan please forward the following documents for

e IX (&) # fafe roleum Rules, 2002.
1. ) # faftrad 4Ry gar ug
Form IX (enclosed) %uly ﬂlledérin ﬁiiﬂiﬁa e |
2. URIferaH (U 2002 % T8 3 ,
S 10 T ) ] e na G U R gl 4T AT 3 e 9 100001 (3 i
A license fee of R. 10000/- (er yqq, N1 S7A e 11 € | -
payment facility available on onjjy '~ Maximum upto 10 years) to be submitted online through e-
© @pplication portal under petroleum Rules, 2002.

1/2



® /oM

f 3.'Three co;"ﬂ)wﬂf)T Eﬂ ot | 6

, ies of the approved drawings.

- AT S fopies Paae Wmaa%ﬁ?ﬂ&mm@i S

; T30 M aay . S <mm_qq ARSI Teiferas fam 2002 (wemy & siarfa fam

S b Wre 7 dewrge n W Free e -

http://peso.gov.in TR "B&H fe v

: Safety and Test Certificate as required under rule 130 and 126 of the Petrotﬂw&ﬁzs 2002nm€'| | d

gsued by Competent person approved by CCE, Nagpur and generated through On-line Com(er':C otse )
erson Module available at http://Peso.gov.in peten

e Wit @ ura sEmf e bl 5 ufd qurs : :
S e | yuo-uE &) e Wi qu 39 s fafiad gxanefd ua wrafeay @) dex am

Origiu al copy of ' No Objection Certificate' from the District Authori (0] i
. . et uthority t i
by him with hi ffi seal ther , y gether with site plan duIy endorsed

gﬂ@hﬂé@%ﬁmﬁﬁﬂﬁ%ﬁmmﬁwﬁm@)%mmm |
pecimen signature(s) of the person(s) authorised to sign the correspondence addressed to this office.

7. AR WH & AR &1 & gufar &t gy |

ggggzgﬂauon to the effect that all work as per approved drawings has been fully completed by you in all

8. faft= Hun A Ry w Ade wig & Tt BRI &1 T e |
One set of colour photographs of the petrol pump taken from different angles.
EIREEITS 519(§% R 05/06/2000 GRT HRE TR, TR a1 Srgpfaics e Fmed gii SAferderd Sl

2000 ¥ WA=, o T (SRR, e, HeRUT R siferdisrea  Sudi 31 AehurH) Szl

TIGY &1 HIA1 ITa- B |
Please f_ollow the r.equirement/provision of " Solvent, Raffinate and Slop ( Acquisition, Sale, Storage &
Prevention of use in Automobiles)" Order 2000 notified by Government of India, Ministry of Petroleum and
Natural Gas vide G.S.R. 519(E) dated 05/06/2000.

Fua yiye § 3o T TR # 59 Sriay o PrEd TS AIPISCIKLI14/4366 (P507264) FT HaH < |
Please quote this office file No. AJ/P/SC/KL/14/4366 (P507264) in all your future correspondences.

o2 oft, g SrgHe/3rgAfd mmmmﬁmmmwwm%mwmmuﬁmﬁfﬁ
B AR A © |

This approval/permission, however, does not absolve from obtaining necessary permission/clearance from
other authorities or under other statutes as applicable.

HadId /Yours faithfully,

((FIS T FETAR)
(Manoj N Nandanyvar))
fawple®

Dy. Controller of Explosives

For Jt. Chief Controller of Explosives
/Chennai

Eiicd STAETE S e B fRUf, e dur 3y fgaRor & fru gAY dedTRC - http://peso.gov.in )

(For more information regarding status fees and other details please visit our website: http:/peso.gov.in)
Note:-This is system generated document does not require signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is
made available for the information of concerned applicant/licensee only. All efforts have been made to secure

this information. However, PESO will not be responsible for any misuse of the information by unauthorized
persons including the hackers
pe
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Annexure R-1 (ii)

No Objection Certificate
[See rule 144]

Collectorate, Kottayam
Dated:15/05/2021

Sub:- No Objection Certificate - issued - reg

Ref:-1.Application No. CRO-AT-E&P dated 28/02/2019 of
the Chief Regional Manager - Retail, Hindustan
Petroleum Corporation limited.

2.Certificate No.D1-1657/2019 dated 26/04/20210f
the Regional Fire Officer, Fire & Rescue Services,
Kottayam

3.Report No.PW7-6976/2019 dated 23/09/2019 of the
Secretary, Kottayam Municipality

4.Report No.AB.2(1) -1191/2019 dated 18/09/2019 of
the Executive Engineer, PWD(Roads Division), Kottayam

5.Report No.B2-8120/2019 dated 17/09/2019 of
the Tahsildar, Kottayam

6.Report No.D1-22333/2019/K dated 06/06/2019  of
the District Police Chief, Kottayam

7.This office Proceedings No.DCKTM/2261/2019/H3
dated 10/05/2021

8. Writ Petition No. 25329/2020 dated 09/03/2021
of the Hon'ble High Court of Kerala

With reference to the application No.CRO-AT-E&P dated
28/02/2019 submitted by the Chief Regional Manager - Retail, Hindustan
Petroleum Corporation limited, Ernakulam and in pursuance of Rule 144 of the
Petroleum Rules 2002, there is "No Objection" for granting licence under
Petroleum Rule 2002 to M/s.Chief Regional Manager - Retail,Hindustan
Petroleum Corporation limited, Emakulam for storage of petroleum products in
their premises at Block No.176, Re-Survey No.15 of Veloor Village, Kottayam
Taluk, Kottayam District, Kerala State as shown in the site plan duly endorsed
herewith.

Scanned with CamScanner
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File No.DCKTM/2261/2019-H3

(1)The following particulars have been considered while issuing this no
objection certificate, that

(a). possession of the site by the applicant is lawful and authorization from land
owner or lease holder for developing premises under these rules for storage of
Petroleum Products;

(b). interest of the public,specially the facilities like schools, hospitals or
proximity to places of public assembly and mitigating measures, if any, is
provided;

(c). traffic density and impact on traffic;

(d). conformity of proposal to the local area development planning;

(e). accessibility of the site to fire tenders in case of emergency and
preparedness of fire services for combating the emergencies;

(f). genuineness of purpose.

(g), Any other matter pertinent to public safety;

Signature of the district authority issuing no objection certificate with
his office seal( in towns having a Commissioner of Police, the Commissioner or
a Deputy Commissioner of Pollce and for any other place the District
Magistrate)

it ~
; -A'dditional istrictMagistrate

Note:-The Licensing authonty rahall 'u:cept the‘ no objection certificate within a
period of three years from thi date of its issu¢ for considering grant of licence.

S
h " - o
“‘“—-—-—-"

To
he Chief Regional Manager, Hindustan Petroleum Corporation Limited,
P B No. 1601, Ernakulam North P O, Ernakulam - 682018

Copy to
1.The Joint Controller of Explosive,Kochi
2.The District Police Chief, Kottayam
3.Tahsildar, Kottayam
4.The Regional Fire Officer, Fire & Rescue Services, Kottayam
5.The Secretary, Kottayam Municipality
6.The Executive Engincer, PWD(Roads Division), Kottayam
7.Sri. Suresh Kumar, Araumpattamakkiyil, House, Vayala, Kottayam
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Annexure R-1 (iii)

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR.JUSTICE N.NAGARESH

TUESDAY, THE OSTHE DAY OF MARCH 2021/18TH PHALGUNA, 1942

WP(C) .No.25329 OF 2020 (M)

PETITIONER:

SURESH KUMAR, AGED 53 YEARS,
S/0. DHARMAJAN, ARAMPATTUMAKYIL,
VAYALA, ELACKAD, KOTTAYAM

BY ADVS.
SRI.R.SUNIL KUMAR
SMT.A.SALINI LAL

RESPONDENTS :

1 THE DISTRICT COLLECTOR,
KOTTAYAM DIST, COLLECTORATE,
KOTTAYAM 686 001.

2 ADDITIONAL DISTRICT MAGISTRATE,
COLLECTORATE, KOTTAYAM 686 001.

3 HINDUSTAN PETROLEUM CORPORATION LTD.,
REPRESENTED BY ITS CHIEF REGIONAL MANAGER,
COCHIN RETAIL REGIONAL OFFICE,

EERNAKULAM NORTH P.O, P.B NO. 1601,
COCHIN 682 018.

ADDL. 4 REGIONAI. FIRE OFFICER,
FIRE STATION, PADANOBADCM JUNCTION,
KOTTAYAM 686 001.

ADDL. 5 THE EXECUTIVE ENGINEER,
KERATLA STATE ELECTRICITY BOARD,
NEAR STAR JUNCTION, KOTTAYAM-686 001

(ADDITIONAL R4 AND R5 IMPLEADED AS PER ORDER
DATED 26.11.2020 IN I.A.1/2020 IN WPC 25329/20)

Scanned with CamScanner
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W.P.(C) No.25329/2020

R3
R3
R3
R3
R3
R3

BY ADV. SRI.M.GOPIKRISHNAN NAMBIAR
BY ADV. SRI.K.JOHN MATHAI

BY ADV. SRI.JOSON MANAVALAN

BY ADV. SRI.KURYAN THOMAS

BY ADV., SRI.PAULOSE C. ABRAHAM

BY ADV. SRI.RAJA KANNAN

ADDL R5 BY SRI ARUNKUMAR A., SC

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD

ON 09.03.2021,

FOLLOWING:

THE COURT ON THE SAME DAY DELIVERED THE

Scanned with CamScanner
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W.P.(C) No.25329/2020

JUDGMENT

i Pt P v Pl P g e

Dated this the 9" day of March, 2021

Petitioner is aggrieved by the order passed by the
1% respondent-District Collector, declinihg NOC to start a
Petroleum Retail Outlet on the site in issue.

2. The petitioner states that he took on lease 25.94
Ares of property in Survey No.15 of Velloor Village in Kottayam
District, to start a Dealership/Petroleum Retail Outlet of the 3™
respondent-Hindustan Petroleum Corporation Limited. The 3™
respondent offered the dealership to the petitioner. The 3™
respondent submitted Ext.P2 application dated 28.02.2019 to
the 1* respondent-District Collector seeking NOC to the outlet.
The 4" respohdent sought reports from the District Police
Chief, the Tahsildar, the District Fire Officer and the Executive
Engineer, PWD (Roads).

3. The Executive Engineer, PWD reported that there

are two road intersections near the site, which would be

Scanned with CamScanner
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W.P.(C) No.25329/2020

against the IRC norms. The petitioner challenged the said
communication filing W.P.(C) No0.21175/2019. This Court
directed the District Collector to consider the application for
NOC without referring to IRC/MORTH norms. The 1%
respondent-District Collector, however, passed Ext.P9 order
declining grant of NOC.

4. The petitioner would contend that there is no
adverse impact due to the presence of mobile tower, KSEB
transformer and welding workshop near the site. The only
drawback is the 11 KV Electric line. The petitioner can very
well shift the electric line paying the prescribed fee to the
Electricity Board. The petitioner will be taking safety measures
as directed by the Petroleum and Explosives Safety
Organisation and the said Organisation will allow the outlet
only on taking such safety measures. The 1% respondent
ought not have disallowed the NOC for the said reason.
Therefore, Ext.P9 is liable to be quashed and respondents 1
and 2 are liable to be directed to issue NOC to the petitioner

under Rule 144 of the Petroleum Rules.

Scanned with CamScanner
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W.P.(C) No.25329/2020

5. The learned Government Pleader pointed out that
while issuing NOC, the 1* respondent-District collector has to
take into consideration various factors. The District Police
Chief reported that the establishment of a fuel outlet on the site
will be dangerous due to existence of mobile tower and
transformer near the site. In fact, none of the authorities, from
whom reports were called for, gave their concurrence to permit
the petitioner to start Petroleum Retail Outlet at the site.
Therefore, it would be perfectly just and legal for the 1%
respondent to decline NOC. The 1* respondent has to take
into consideration public safety also. The writ petition is
therefore without any force or merit and is liable to be
dismissed, contended the learned Government Pleader.

6. | have heard the learned counsel for the petitioner
and the learned Government Pleader appearing for
respondents 1, 2, 4 and 5. | have also heard the learned
Standing Counsel appearing for the 3™ respondent.

7. Ext.P9 order of the 1° respondent will show that the

District Police Chief has reported that nearby residents and the
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public have no objection for the establishment of the Retail
Outlet and there is no issue of any law and order problem. The
District Police Chief, however, noted that there is a mobile
tower and KSEB transformer near the site and therefore there
is a risk of fire. The Tahsildar reported that apart from the
mobile tower and transformer, there is a workshop also near
the proposed site. Out of the 30 residents, none except two
has any objection in starting the fuel outlet there.

8. Ext.P9 would further disclose that the Municipal
Council has issued NOC for construction of Petroleum Retail
Outlet in accordance with the Kerala Municipal Building Rules.
The Executive Engineer, PWD informed that application for
PWD NOC has been returned since there are road
intersections near the site. The Regional Fire Officer reported
that the mobile tower, transformer and houses are outside the
site in question and there is no objection in granting NOC on
fire safety angle.

9. In spite of these reports, the 1* respondent rejected

the application for NOC filed under Rule 140 of the Petroleum

Scanned with CamScanner



15

W.P.(C) No.25329/2020

Rules. A perusal of Ext.P9 would show that the 1 respondent
has not properly analysed the reports received by him to arrive
at his own conclusion.

10. When Rule 144 of the Petroleum Rules casts a
statutory duty on the 1* respondent to consider applications for
NOC to establish Petroleum Fuel Outlets, the 1% respondent is
not expected to seek NOC from other officers for the purpose
of issuing NOC under the Petroleum Rules. The 1 respondent
may call for reports from various authorities, but the decision
shall be of the 1° respondent and that too after properly
appreciating the reports. In Ext.P9, such appreciation is
absent.

11. The concern of the 1 respondent seems to be the
threat of fire due to the existence of a mobile tower and a
KSEB transformer near the site. The Regional Fire Officer has
issued Ext.P8 pointing out that there is no objection as regards
the site in the fire safety angle except for the 11 KV electric line
passing through. Similarly, the issue of applicability of IRC

norms was found by this Court in favour of the petitioner. In
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W.P.(C) No.25325/2020

Ext.P9, the 1* respondent has not considered the impact of the
judgment of this Court. The petitioner has expressed
willingness to shift the 11 KV electric line paying the prescribed
fee. This fact is also not properly considered by the 1%
respondent.

12. Ext. P9 is hence bad for non-application of mind.
Ext.P9 is therefore set aside. The 1% respondent is directed to
reconsider the application for NOC submitted by the 3™
respondent on the basis of Government Orders existing as on
the date of application. Orders in this regard shall be passed
within a period of one month. It is made clear that nothing
stated in this judgment shall be taken as pronouncement on
merits, of the application for NOC submitted by the 3™
respondent.

Wit petition is disposed of as above.

Sd/-

N. NAGARESH, JUDGE
aks/10.03.2021
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W.P.(C) No.25329/2020

APPENDIX

PETITIONER'S EXHIBITS:

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT

EXHIBIT P9

ncd

P1

P2

P3

P4

P5

P6

P7

P8

COPY OF THE OFFER LETTER ISSUED BY THE 3RD
RESPONDENT TO THE PETITIONER

COPY OF THE APPLICATION FILED BY THE 3RD
RESPONDENT FOR GETTING NOC TO THE OUTLET
AWARDED TO THE PETITIONER

COPY OF THE REPORT OF THE EXECUTIVE
ENGINEER PWD DATED 06-07-2019

COPY OF THE JUDGENT IN W.A NO 1234/20

COPY OF THE REPORT SUBMITTED BY THE
TAHSILDAR DATED 17-09-2019

COPY OF THE REPORT OF THE DISTRICT FIRE
OFFICER DATED 13-05-2019

COPY OF THE LETTER ISSUED RBY THE 3RD
RESPONDENT ON 1/11/2019

COPY OF THE REPORT OF THE REGIONAL FIRE
OFFICER DATED 3/1/2020 ALONG WITH REPORT

COPY OF THE ORDER PASSED BY THE 2ND
RESPONDENT DATED 13/10/2020
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HIGH COURT OF KERALA
AT ERNAKULAM
* Year and Number of Sunitor ° WP(C) 25329/ 2020

other Proceedings
Name of Applicant/Advocate ° R.SUNILKUMAR
Application Number © A 1032072021
Application Date ©09-03-2021
Date of Calling for Stamp ©12-03-2021

Date of Production of Stamp ° 12-03-2021
Date When copy was Ready  © 12-03-2021
Date Notified for appearance to* 20-03-2021

receive the copy : /:)2, {”j ,Z,-J/

Date when copy was delivered

éﬁﬂ r
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Annexure R-1 (iv)

From,
Tharish Rahman

o

\’” Maniparambil

£ 3 Veloor po
C 8281934742
R [Date: 3/11/2023}
= g ]
E To,

Executive Engineer
Pollution Control Board, Kottayam
[Engineer's Office Address]
Kottayam
Subject: Urgent Complaint - lliegal Petrol Bunk Construction and Environmental
Hazards
Dear Sir/fMadam,
I am writing to urgently highlight a pressing issue in Manikkunnam, Kottayam, involving
an illegal petrol bunk construction. This construction lacks the necessary permits and
compliance with environmental regulations, posing substantial risks to both the
environment and the health of nearby residents, including my own.
The situation is particularly concerning as several houses with kitchens are situated

@ near the petrol bunk. The presence of a massive generator, a welding workshop, and a

P\’ \ mobile tower within the same compound adds to the hazards.

i urgently request your intervention to investigate this matter, cease further illegal
activities, and enforce environmental and safety regulations. The well-being of our

% community is at stake, and prompt action is essential.

MY

Thank you for your immediate attention to this matter.

Sincerely, CX

Thagsh Rahman

—
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Annexure R-1 (v).
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KERALA STATE POLLUTION CONTROL BOARD

web: www.keralapcb.nic.in

DISTRICT OFFICE, KOTTAYAM.

(UoTIMIAIOM @PQYA GOIW, BHISWo-686001
Sreenivasa Iyer Road, Kottayam-686001

“LEEMEIaY - ROM\EIaH"

E-mail: kspcbkottayam@gmail.com, http.//keralapcbonline.com Telephone : 0481 - 2302445
8306M66IMCE GRGAIGUM U MABAlee)M@IM WWW.Krocmms.nic.in aam 6Minsmg 9alc@ouilee)s:.
28.11.2023

PCB/KTM/C587/2023

From
Senior Environmental Engineer

To
Mr. Tharish Rahman
Maniparambil, Velloor P.O.
8281934742
Subject:- Regarding complaint against petrol pump.
Ref :- Complaint dated 03.11.2023 filed by you at this Office.

Currently, petrol pumps are not required to obtain consent from the Pollution

Sir,

Control Board. However, they must adhere to the guidelines set by the CPCB. An
inspection was carried out on 17.11.2023 following your complaint. There are
residential buildings nearby the petroleum outlet. But according to the CPCB circular,

residential buildings is not mentioned but residential zone. It has been duly confirmed

that the Municipal Council has granted approval for the construction activities, as
evidenced by the correspondence dated 23.09.2023 from the Kottayam Municipal
Secretary. Furthermore, the institution is fortified by the verdict of WP(C) No0.25329

of 2020, and the NOC issued by the Collectorate remains in force.
Yours Faithfully,
Sd/-

Senior Environmental Engineer


http://http./keralapcbonline
http://www.krocmms.nic.in/

yd yy4 — .

Annexure R-1 (vi)

Tharish Rahman TDL;%EE . Ao a2 4
Maniparambil
Veloor P.O.

Kottayam

To:
Senior Environmental Engineer
Pollution Control Board Kottayam

Subject: Withdrawal of Case OA46/24 - Petrol Pump Issue in National
Green Tribunal Chennai

Dear Sir

| Tharish Rahman, residing at Maniparambil House, Veloor P.O., Kottayam
686003, am writing to inform you that | have officially withdrawn all cases
related to the matter concerning the petrol pump located near Manikunnam
Junction, near to my residence, including case number OA46/24, filed in
the National Green Tribunal Chennai.

| am pleased to convey that the concerns raised in my initial complaint
have been satisfactorily addressed. Specifically, the fuel filling machine at
the mentioned petrol pump has been relocated to a safer distance from my
house, effectively mitigating any potential environmental or safety hazards.

Furthermore. | would like to clarify that our house, situated at Maniparambil
House, Veloor P.O., Kottayam 686003, has been provided for the purpose
of storing battery water and non-explosive items as a godown of the above
said petrol pump. .

| wish to express my gratitude for your attention to this matter and the
prompt resolution of the issues raised. Your efforts in ensuring the safety
and well-being of the community are deeply appreciated.

Thank you once again for your attention to this matter.

Sincerely,

Tharish Rahman

r\
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Lr. No. LSGD/JD/KTM/2263/2024-H1

From
The District Town Planner
Kottayam

To

Senior Environmental Engineer
KSPCB DistrictOffice
Kottayam

Sir,
Subject: LSGD Planning — District Town Planning Office — Regarding the zoning of Re.Sy.
Number 150f Veloor Village in Kottayam Municipality.

Reference :- 1) Letter number PCBDKT/190/2024-AE1 dated 27/03/2024 of
your office

2) Order No. TCPKTM/292/2022-C dated 05/08/2022 ofthis office

Please draw attention to the reference. Regarding the above subject, Re Sy. Number 15 of
Re. Survey Block No. 176 belonging to Veloor village of Kottayam Municipality is included
in Town Planning Scheme Kottayam Master Plan approved vide Order No. 80/2020/LSGD
dated 14/05/2020. It falls under Low Density Residential Zone. Also, there is a proposal to
widen the Thiruvathilkal-1llikal road by 18 meters which is located in front of the above said
plot.

In Chapter 33 of the Master Plan, as per Clause 33.2.25 of the Zoning
Regulations , for Proposed or existing roads with width more than 8 m, it is permitted to have
constructions on plots within or more than fifty meters depth from the center of the road on
the sides of the roads, adhering to the regulations for Residential, Commercial, dry
agricultural zone and Public & semi-public Zones / Mixed Zone-lII

In Chapter 33 of the Master Plan, as per Clause 33.2.26 of the Zoning
Regulations , For Proposed or existing roads with width more than 12 m, Secretary of
corresponding Local Self Governing Body can give permit for having constructions on plots
within hundred meters depth from the center of the road on the sides of the roads or more,
adhering to the regulations for Residential, Commercial, dry agricultural zone and Public &
semi-public Zones / Mixed Zone-II

In the zoning regulations of the master plan, it is informed that fuel filling stations
are allowed in low density residential zone, low and high zones, commercial zone, public and
semi public zone belonging to mixed zone Il with the concurrence of the Chief Town Planner.
It is hereby notified that as per reference (2), approval has been given to the lay out as per the
Kerala Municipal Building Rules for the construction of Fuel Filling Station (Group 1
Hazardous Occupancy) in the above said survey number.

Faithfully
Sd/-
TOWN PLANNER



